== Haryana State Pollution Control Board
REGIONAL OFFICE, LALA NEMI CHAND SINGHAL ENCLAVE, SOHNA HOAD

ol oy e By

N1 74 NEAR PUNJAB NATIONAL BANK, DHARUIERA
HSPCE Tele Fax: 01274-244440
E-Mall: hspchrodr@gmaoll com ' ) ’

HSPCBIDHR/2020/. 1659 ., Dated  “1- A- 2640

To
The Registrar,

National Green Tribunal,
Faridkot House, Copernicus Road,
New Delhi.

Sub. - Action taken report in the matter of OA No. 729 of 2019
titted as Sudhir Bhargawa Vs State of Haryana in
compliance of National Green Tribunal order dated
18.09.2019.

R/Sir,

This is in the reference to above mentioned matter. The Hon'Dle
Tribunal vide order dated 18.09.2019, in the matter of OA No. 729/20189,
Hon’ble NGT vide its order dated 18.09.2019 has directed as under:-

“"Allegation in this letter, which has been treated as an application, is that
there is dumping of garbage and encroachment pond in Pratap Pur area of
Rewari Distt. Haryana.

Let the Haryana State Pollution Control Board (HSPCB) look into the matter
and take appropriate action in accordance with law and furnish a factual and
action taken report to this Tribunal by email at judicial-ngt@gov.in before the
next date.”

In compliance of said order, the site was inspected and action taken
report including conclusion of HSPCB has been prepared which is enclosed
herewith. It is requested to kindly accept the report and place before the
Tribunal.

DA/As above
Yours Faithfully

& RQéionnl Officer,

Dharuhera Region
For Haryana State Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA N0.729/2019

Sudhir Bhargawa. Applicant

Versus

State of Haryana Respondent

REPORT ON BEHALF_OF HARYANA STATE POLLUTION COMTHOL
BOARD IN COMPLIANCE OF ORDER DATED 18.09,2019

—— INDEX - ‘
Sr. | Particular Page Mo,
No.
1. | Action Taken Report — —134
2. | Copy of spot Inspection Report dated 20112019 — Annexure-1 5
3.

Copy of letter issued to Executive Officer, Municipal Council, Rewari  6-14
dated 20.11.2019 = Annexure-2

4. | Copy of reply received from Executive Officer, Municipal Council, 15-21
Rewari — Annexure-3

5. | Copy of spot inspection report dated 19.12.2019 along with 22-25
photographs — Annexure-4

6. | Copy of progress Report for the development of MSW Site at Distt. 26-27
Rewari submitted by Executive Officer, Municipal Council, Rewari —

Annexure-5

“ ,
Ik_\ / :
> Regional Officer
().~ DharuheraRegon
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Status Report in the matter of OA No. 729 of 2019 titled as Sudhir

Bhargawa Versus State of Haryana
1. BACKGROUND

"In the matter of OA No. 729 of 2019 titled as Sudhir Bhargawa Versus State

of Haryana:-

Allegation in this letter, which has been treated as an application, is that there
is dumping of garbage and encroachment of pond In Pratap Pur area of Rewari

District, Haryana.

Let the Haryana State Pollution Control Board (HSPCB) look into the matter
and take appropriate action in accordance with law and furnish a factual and action
taken report to this Tribunal within one month from the date of receipt of copy of

this order by email at judicial-ngt@gov.in .

2. DETAIL OF INSPECTION

In compliance of the above said order dated 18.09.2019 received from the
Member Secretary, Haryana State Pollution Control Board, Panchkula on dated
15.10.2019 vide letter No. 1987 dated 11.10.2019. The concerned area incharge
was inspected the site on 20.11.2019 along with the representative of Municipal
Council, Rewari and found that municipal garbage lying near the pond at village
Pratap Pur of Distt. Rewari. The copy of spot inspection report is attached as
Annexure-1. The Regional Office, Dharuhera has directed the Executive Officer,
Municipal Council, Rewari to submit action taken report on non removal of garbage
near Pond of village Pratap Pur, Distt. Rewari vide letter No.

HSPCB/DHR/2019/2962 dated 20.11.2019 is attached as Annexure-2.
3. Instant action plan of behalf of Municipal Council, Rewari

The Executive Officer, Municipal Council, Rewari through its letter dated
29.11.2019 intimated that measurement of land pertaining to pond was completed
and received from Revenue Department, Rewari on 21.08.2019. Action for remova!
of encroachment is being initiated after following procedure into course by this

office. Also, it is informed that drive for remove of garbage from nearby ancient

Scanned by CamScanner



@ i

ponds Is being run by this office from time to time and awareness programme
conducted with the public that not to litter garbage near ponds and to hand over the
garbage to agency already deployed for door to door garbage collection. Existing
lying garbage in the vicinity of the pond will be removed within three days and
action taken report will be submitted accordingly. The copy of reply received from
Executive Officer, Municipal Council, Rewari is attached as Annexure- 3. The site
was again visited by the field officer, HSPCB along with representative of Municipal
Council, Rewarl on dated 19.12.2019 and found that the garbage dumped near
ancient pond in Pratap Pur, Distt. Rewari has been removed from the site. The spot
inspection report dated 19.12.2019 alongwith photographs are attached as

Annexure- 4.
4, Long Term Action Plan on behalf of Municipal Council, Rewari.

(I) The Municipal Council has informed that it has already allotted the work for
the Development of integrated Solid Waste Management at village Ram Singh
Pura for the collection, transportation, processing and disposal of solid waste in

District Rewari.

The detail progress and dates for Rewari Cluster Project for Management of Solid
Waste is as under :-

rl Details of Activity to Target Present Status {

No | be done date ;

1. | Date of opening of 20.11.2019 | (i) Single Bid is received online. ;
R.F.P for selection of (As per (ii) Necessary direction to open the |
agency for setting up | bid) R.F.R bid has been sought from
of Integrated Solid Office of the Director, Urban Local
Waste Management Bodied, Haryana Panchkula vide this
project for the office letter No. SPL-I/XEN dated
Collection, 20.11.2019, which is still awaited.

' Transportation,

| Processing and

| Disposal of Solid

j Waste in Rewari

| Cluster through public
| private partnership.

2. | Issue of letteron | ------ Will be decided after opening and
i Indent qualifying of bid.
| | -
3. | Confirmation of letter | ------ Will be decided after opening and
| ofintent. qualifying of bid. -
|4. | Date of concession | -c--- Will be decided after allotment of
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| agreement |tender.

'5. | Land lease agreement | ------ Land at Ramsinghpura (near Bawal)
measuring 14.625 acre has alrezdy
been purchased and registered in
the name of MC Rewarl on
03.09.2019. Land lease agreement
will be made only after allotment of

| tender.

6. | Power Purchase @ |----== | =e-men=-
agreement of agency
and Haryana Power
| purchase committee
7. | Meeting of the Expert | ------ The proposal for grant of Terms of
Appraisal Committee reference (ToR) to the Project was
(EAC) for considered by the Expert Appraisal
environmental Committee (infra-2) in its 24th
clearance of SWM meeting held during 30-31 October,
facility 2017, 30th meeting held during 18-
20 April, 2018, 32nd meeting held
during 2-4 July, 2018 and 39th
meeting held during 26-28 March,
2019 and ToR was issued by GOI,

‘ MoEF and CC Indira Paryavaran
Bhawan vide letter No. F.No.. 10-
56/2017-1A-111 dated 10th May ,
2019.

8. |Release of minutes of | ---e=== | cecee--
meeting regarding
Environmental
clearance.
9. | Expected date of issue |------- [ ---—---
of formal letter for
environmental
clearance from MOEF. B
10. | Expected date for | -------- | -mm-ee-
submission of
application by
concessionaire. i
11. | Expected date for | ======== | ------- -
issue of clearance
certificate for consent
to establishment (CTE)
from HSPCB. -
12. | Excepted date of | ------- Will be decided after allotment of
commencement of work
construction at site for
waste to energy
facility. B
13. | Construction period. 6 Months after allotment of Work

| 14. | Commercial opening

| date

Progress report regarding management of solid waste in Distt. Rewari
received from Executive Officer, M.C. Rewari is attached as Annexure-5.
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(1I) Action against the violators Is being taken after issting notice under seotion

181 of the Haryana Municipal Act, 1973.

CONCLUDING REMARKS
Based upon the above report:-

1. Executive Officer, Municipal Councll, Rewari has ensured that auarences
programme will be conducted with the public time to tirmne that not to litter
garbage near ponds and to hand over the garbage to agency already deployed
for door to door garbage collection .

2. Executive Officer, Municipal Council, Rewari has ensured that encrozcnment 's
being removed after following due procedure by issuing notice under sect.on
181 of the Haryana Municipal Act 1973 against the enchroachers znc 'egzl
action will be initiated against the violator.

3. As per latest inspection report dated 19.12.2019 no garbage found nezr tne
ancient pond at Pratap Pur, Distt. Rewari and Municipal Council, Rewari nas
already removed the garbage from the site.

4. Executive Officer, Municipal Council, Rewari has directed not to cump the
garbage in nearby vicinity of the pond at Pratap Pur, Distt. Rewari in futurs
also and will initiate legal action against the violator who made encroachment
near the pond.

5. That show cause notice for prosecution has been initiated by the HSPCE
against the Executive Officer, Municipal Council, Rewari for non compliance of
the MSW, Rules 2016.

6. The HSPCB will abide by all the further directions issued by the Hon'dle NGT
this matter.

Action taken report is being submitted for kind consideration of this Hondle
Tribunal, please.
DA/As above

\

e s Reqgional Officer,
HSECB, BharuherarRegion Haryana State Pollution Control Board
Dharuhera Region
Kamaljit Singh, EE
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Spot Inspection Report E Jev 35" 4L 63

Haryana State Pollution Control Board, Dharuhera Region
GN!}QM *(- »(.-T,.am. Dumn h"‘} l Jar hn-zp o el
o L
TN Yemoat . danOAQMrJ i the ‘/'c"}u"‘{ t

Anciont Poad | Lacated 1 Qulobpur Sree
DAt Rewan h.1 |’\w'f-4").( f"“"“\/ frdan

| Name of the unit

p Date of inspection

20|+ 20\ ‘ ) ch
7 Manufacturing prodess, in brief I‘Mbech'w\ ComAt e bed n(ijw,h\

Ludoy GMY@"‘ (‘GM p(,“a‘-t ehaer/ed |
1 chieq f hay o
q Whether obtained NOC or not D /5}“

) NC Redari hay cisposed gerhese
Whether applied for consent or not

n the \/m,mn-z/ q anaent pPond

\%1

6 Mode of Domestic waste disposal

D) same "’\Parb»& w"cjf’-fdfut*‘ /’”Pe(
7 Source of Trade Effiyent hay Ao e e“CToag'ﬁ“’"’t '"I"P"’bY

A
8 Mode of Discharge
9 ETP Installed or not
10 Source of air Emission

11 Acoustic enclosure installed or not

12 APCM installed or not

13 Any other or not

ME ) Redarn hay et 1 vemue 4o
\SA*(&)D—SC A Ph(_'*(o/;.f‘-? "‘19‘14, wodg }HT 'ftq Locf People
\n e \/lcum‘v’ _r;f_ anc e As PonzL.

\
& -ﬁ‘u\ v\

Signature of the representative Signature of verifying Officer
of the unit
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== REGIONAL OFFICE, LALA NEMI CHAND
oy NEAR PUNJAB NATIONAL BANK, DIARUHERA
Rneds Tele Fax: 01274-244440

£-Mall: ﬁ};‘{{!l(gdld.‘gm)l! com
pued ... 28 1147

The Executive Officer

Municipal Council.Rewan

. ) i '

Sub:  Dumping of garbage and non-removal of encroachments from an anclent lnnu: (I'un”“:uln
“ommitlee

Qutabpur area of Rewari District (28+12°05.59"N and 26+35'47.80"E) by Munlcipn
Rewari in Haryana, No action taken since 1 year despite reminders.

Ihi vide order dated 18.09.2019, LPCA direetions

Ref - Complaint received through Hon'ble NGT, New De¢ ;
vide lewer of Dr Bhurelal, 1AS (Retd.) Chairman, EPCA letier no. EI’C/\~IUQOI‘)/L-42 dated

19102019, PCA-R/2019/L-43 dated 11.10.2019.

Kindly refer 1o the subject noted above, it i submitted that a complaint has peen received through
Hon'ble NGT, New Delln vide order dated 18,09.2019 regarding dumping of garbage and pon-rcmuval of
encroachments from an ancient Pond located in Quiabpur ared of Rewari District by Municipal Committee
Rewarn in Hanana

= Whereas, as per Municipal Sohd Waste (Management & [andling) Rules, 2016 every Municipal
Authority shall sithin the termtorial area of the Municipality be responsible for the implementation ofllhc
provisions of MSW Rules, 2016, and for any infrastructure development for collection, storage segregation.
\ransporiation. processing and disposal of Municipal Solid Waste.

shall be managed and

And whereas as per MSW Rules, any Municipal Solid Waste generated in a city
JI meet the

handled in accordance with the procedure laid down in schedule 11 of these rules and sha
cpecification and ctandards as specified in schedule 11 &IV.

¢ Air Pollution and in pross

And whereas buming of Municipal Solid \aste is causing immens
| Solid Waste (M&H) Rules,

\iolation of directions Hon'ble National Green Tribunal /EPCA and Municipa
2016.

1ed above are deteriorating the Air quality of Rewari City

Whereas these types of activities as mentio
been declared as Air Pollution Control Area and the

and whereas whole of the Hanyana State has
wholesomeness of the air is deteriorated.
submit your action taken report, in this regard

} Keeping in view of above, you are hereby requested to
‘ within 03 days positively othenvise appropriate action against the concerned pcrson/uulhoril AWill be taken in
!

accordance with law.

o ' Hrallle NOT oler , =
i A%ras Regional Officer
G 3 Dharuhera Region

Endst No. HSPCB/DHR/2019-cwws 3 Dated Mz” !

A copy of the above is forwarded to the Deputy Commissioner, Rewari for kind information and

requested to direct concerned authority 10 take necessany action & submit action taken repogt in this regard.

wl hm\H@_ NYT ety Copy ,f % chinnnh’ﬂﬁcu
‘j, Complatnd” N4 Dharuhera Region

ol
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—
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DEFORE THE NATIONAL GRELY TRIDUNAL
PRINCIPAL DENCII, NEW DELII

Orniginal Applicatian No. 729/2019

Sudhir Bhargawa
Versus

State of Haryana

Date of hearing: 18.09.2019
ConAM;,
. MON'DLE MR JusTICL 5.P, WANGDI, JUDICIAL MEMDER

- MON'DLE DR MAGIN NANDA, EXPERT MEMBER

(., %

i ORDER

. s e
5]

’ b -
pc—u{.l? Pratap Pu{irca .of, Rcv.nn District, P:\rynnn LA

=~

s ﬁp‘pro&na[c ncnc'&qn accordu.ncc {'ﬁl})hw and fur.ruqﬁ 1a factual'and*

‘ l
E‘cnbn',(&kcn rcpon to (hls Trlbumu withi 171 mumh 1_from the date

S

Lofxcc‘ﬁ'pt of co;:;(fof this ordcr by q-fn;.! at judieinl- nplagov.in.

A copy ofthls ordcr, a.]ong with complaxm be sent to the Stats
; PCB by ¢-mail for compliance.
i .
| Needless to say that order of Natiznal Green Tribunal s binding
E as a decree of Court and non-compliznce 1s actionable by way cf
‘ Punitive action including prosecution, in terms of the National Gresn
’ Tribunal Act, 2010. )
i
t
\

e ——— e e e e et e e e e

Applicnnt(s)

Respondent(s)

NOM'DLE MR, JUSTICE ADARSI| IKUMAR QOEL, CHAIRFERSON

/- s MON'DLE MR, JUSTICE K. RAMAKRISIINAN, JUDICIAL MEMDER

4
\_-f-f'- 1 L'Ld-'ﬁ;.e Huymgsu.y_c PCB loqk. into__ zﬂ;wauer;mk-

] ]

e 10
Allegation in this letter, which hes :been u*nt"d aAs an

T )
npphc 1tion, is that lhcr,c/t_s}urrpmr of ~ub:gt:md cn(;roachmenl of
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List for further consideration op 14.01.2099

Adargh Kura, Gogl Cp

5 ll
3P, Wan[;UI.J.‘l

K, Ramakrinhnan,m

Dr. Nogin Nanda, £y
September 18,2019

Original Application No, 729/2019
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T uonnl Green Tribunal,
"_‘)cmims Marg,
pow nNelhi-110001

!

- sub:  Dumplng of garbage g
anclent Pond locoted [n Quiabpur prq
' 76'3547.60"E) by Munic|
since 1 yeor despite rem|

p-

Nderg,

' For the last one year, wa h

damaged tho ccology o
«cauared along the road

The caralessness of administr;
Pond ilsell apart from i becomi
asvon of Munlcipal Committee
on ‘Swacch Bharal' and new

resolve an
Govis a1 Stale and Centra. :

Yours trugly,

Suip Bhargava . o
1 vdrfraner-lNTACH, Rewari Chapler

f Yy o,
g Lo P Rewanipag

01 (Haryaiia)

by

nd non-removal of encroachmonts from an

a of Rewarl District (28
pal Commiliea Row

ave been roquog
owan (Annox 1&42) 10 slop encrochmonts |4
(ﬁand' and fequosling thom noy 1o dump
I'the area, A plctu
and in the dried pond

alion may creata

n9.a heallh'hazard for the rosidents of tha area, This
is in contravention o

‘LPleasa do the needful to save the pond and environment,

T

N £
~—

: Jv‘r'..';&’.‘iiﬁ:‘li".
Vo ‘.‘_‘)l,'”v‘-nzm "t

LY

19-06-2019

o O
AA{OM‘L-‘(“'”

A=

12'05.59"N nn
arl In Haryana, No acllon takon

ting Municlpal Committea and DC,
king placo on tha lang of "Mahtwala
9arbago In tho pond as il hag badly !
e allached shows how garbage is
two days ago (fvem. 3)

problems for the survival of tho

.C'.‘?A..r‘.
I declared policies fof the Got
‘Conservation of Waler' propagated by

4 |

rjO

L
Dain|
0calpl 8 Issua Branch
Racoived

Ve a7 N
v » '.-'G(;S“.\1 .

&.R

NATIONAL GREER TRIB
¢ Fl;i‘nclpnl Banch, Nev
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Nations) Grrea Trid el
I'recipal Deeck
New Delhi
Lablic Grinaace Cel

NaSNGIAIVIADIALG ()
Datpy; 04083019 ;

SubS =Letter Petltlons received ofT-UneT-msll. Neyn, Nos, 311471019 (0
112372019, Pated 03083019,

Refl; As peronderdiregting dated 06.12.2018,

Mind saestien b invited 10 varows comaealaneny registered ﬁurfn; tbe
menth of Avgust 2019 on daid 01082019 in Leter Pesticn Scf‘n-.TO
Cell NGT, T frem different comen weehieg redressal of respective letier
petitian (s).

1 Ten (W0 demar petitie uerd opposite a8 f

Accordlngly, Ten (1) demge p<utiens .ur P ' i

ansriure =A duly dinradregaem nder Now. [y, Bos 3114720]9 10
, M217019, Dated 03083013,

S_tmitted for recesran omlerd ety en th: =me.

j
: cmsy 72 G 50

‘l\l‘\ / \
irenment Regearst)
Concre (Fryins2eild ot 5,) -

ey .‘9/ 3,5 Z\\/;af; gu\,“lﬂz»{ r’-’*{

ﬁ

30\
1:}.\&,‘_%\_.,\‘\ 2 p-20ld
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w0l gncrochment on Rewarl MC land/Johd Paal near. Mahlviala Johd,
o Fevet

-y

; g r, Ao
gy |1, gmmala Iohd incated 10 the old vilago revenua area of village Dutabpu
TR

12! oty known 26 Gulobl Baag locality, on Beil Road In Rowarl.

: i ili Bnateda, nas purchased a plot
. maresr, o am 510 Girohan of vili Bnamqa:_'na
;;wa “ustal 12, Kila no. 17/2 In Gulabl £2g area adjolning the

P TPTRTI Y ay Glreaie
< eretid gind G321 e EnclEachMments reniovey as Ifmay tiea
TN ' 4 N
Trzreing voU 10 anticipation,

Vers Sincerely,

JA7 Bhargava L
A0 éne, :
abour, Rewari-123 401
%1241 64004
FiSsue :ap of Area showirig Encioached aied
- AR S KRG Sty -

Yitl
o Muricinal committee holds the ownership/matklal of a Jond (Pond, Talao) knov/

amarl

and Is cansyucung 2
Mahiveln Johd The

=c r h P hi Please al he site
3N n o ' ) oln d as \'IE“, | g
bl hz¢ eNncrof ed pafl 0' aal' of the Jd10| Q JO

probitein Al liet
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ot Comimissionor (Rowarl District),

o n
rmo\m\n\u

G m‘\

Sh
Jbject: plight of ‘Mohivioln pond' In Qutabpur uroo Of Roworl taunicipality

otnher olficers, @ plnlnlng e pilgnt of
ne encroac ment on e ond. Hov/
rea. BU | desplie ¢ bringing lh o plight
wlm viritten complaint, nothing Nas

0ull gln wiltien A letters \c, joU nnd
P(md 1n Owtebpur arca. At {hot time there: W08 only on
p crson has constructed a Puccd swruclure no e Pon a
10 1he natico of polica, EO-MC, SDM and your ollico In per
mppcncd 10 removo 1ho enuouchmenls

_
snee last fow days Municipal Com

not only fegal bul alroocus 1o dump qarbd
2019 cf garbaqe plic on ne road plong with tho pand

n, months, viC havo

>
>
9.
’6
=

mittoa lradlors are 10w dumping gmch In the pond: This 15
aph dated 2 2atd Jan.

e In (eslaential arod. AP
|5 anached d herewdth @3 nnncxunrc 1.

e request you 10 taka necessary measures 10

cthe cncrochments from and_ureu_nnd

1) remov
bage {roMm \he pond.

‘ 2) nsk concerned offlcers to S1op dumping and removo the gor

Thanking you In anticipation,

Youres truely,

_L @
S
Sufl%lr Bham : !

Convener
INTACH- Rewarl chaptef

Mob. 9416064854 el
Bhargava Lane. . o
Qutabpur, Rewan-1 123401 3

Anad\rnc!ﬂs Anhéili!fﬂ 1.
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0/0 MUNICIPAL COUNCIL, REWARI\\.
tmalid ;.\?ﬁ. ‘iw/iﬂa-'r.w

To
Regional Officer, \}Z "
HSPCB, Dhruhera Region. B %}\/N\Q
v ’ v ’ i {.{n
Memo no. 7] (7] /X(N/M[ Reronrd Oxneies D@l
Subject: - Dumping of garbage and non-removal of enchroachments froman anclent

"12'05.59"N and

Pond located In Qutabpur area of Rewarl District (28
No action taken

76"35'47.80"E) by MunlclpalCommittee Rewarl In Haryana.
since 1 year despite reminders.
1. Refer your office letter no. 11sPCB/DHR/2019/2962 dated 20.11.2019.

2. It s submitted that measurement of land pertaining to pond was completed

and received from Revenue Department, Rewari on 21.08.2019 which is attached at
| Annexure-1. Action for removal of encroachment could not be initiated duc to Vidhansabha

ol - Y Election - 2019. Now, the process for removal of encroachment is being initiated after

following procedure in due course by this office. Also, it Is submitted that drive for removing
of garbage from nearby ancient ponds is being run by this office from time to time. More IEC
activities will be run to aware citizens not to litter garbage near ponds and hand over the

garbage to agency already deployed for door to door garbage collection. Existing lying

garbage in the vicinity of pond viill be removed within 3 days and the action taken report

will be submitted accordingly.
3. Report is submitted herewith for your further necessary action please.

DA: - As above g
Execu(u éji\zg-neer,

y
W Municial Council, Rewari

Endst. No. Dated:

A copy of above is forwarded herewith to Deputy Commissioner, Rewari for

information please.

[ <
Executive Engineer,
Municial Council, Rewari
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ACHMENT PLAN (KUTUBPUR REWARI)

NAME

ENCROCHERS /

KHASRA
NO.

EAST

émmq/ moci_/

NORTH | AREA IN

f SQR YDS

200" /wo_-m__ /8_-@__ H%E

,A VINOD S/O / 9'-0"
JEETRAM | __
f 2 7:I>#I m\o No_lo.. uo_lo: A@_Inw: )M.IO: . mmﬂoo 4w
SURAJBHAN 34.2Y
|
3 ' 300" | 308" | 79-10" 80'-0" 259.26
POPSINGH S/O | .
rL —I\y—l . Voan i
i KANIYA 306" No_-m_.ﬂ mw_u_o._f 31'-4 101.54
|
5 _ og.g" | 277" | 837" #8_-& , 199.88 w
6 RAJESH S/O | g7-3" | 880" | 35-6" ,Nm&_., , 331 Q
ROSHANLAL ,
‘ i h , SN_-NJ 598" | - i 63'-7" # 186.19 f .
|
WA ;
Ve . rl,.:m...,_uww\.,,..mu \\.\\m
R l.'l.’,ull..lli[ ) e —
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21
Spot Inspection Report -

Haryana state Pollution Control Board, Dharuhera Reglon

Com {
i . e ¢l v - ( bag ¢ ™
1 Name of the unit ttaint v eqar m] hu el % l 1y }

on . Ye Moy u,t b‘ (.’nCVU”(?M(‘-«M _,{'(l/\»ﬁ

2 Date of Inspection Andent Pom AL Lacated 1 Quivbeys A’”.'u/

19 12019 P Redoni by Pundi et (eomithe @
Manufacturing process, in brief . (} /1
Reedav W-28"1/ 0586 )
E - et as! btz )

Indhechen e wl_“)

q Whether obtained NOC or not

5,

Whether applied for consent or not T U vin

! el ON
6 Mode of Domestic waste dlspos)l Gle C‘"Ybﬂd < F,, Unel dumpedd
andient: ponel -

=)
7 Source of Trade Effluent Q) oba exvesl encvoachment 110 the AY
ob  eancieat Monel
8 Mode of Discharge
Garln <
3ol - dumisin j
9 ETP Installed or not 00 13133019 -y No dump J i

Founl wt Comp ltint Abe onA M-\/..MJL?
ClUMPe,{_ GmybC\ae —F,u,,,L Lif_'r_'..l h.,

11 Acoustic enclosure installed or not \‘1 C, ReQuav.

10  Source of air Emission

2) E0, Me  Redari ensuved -l
Legal ackHoa il be tnheded cqgednst Tee
13 Any other or not V\u\a,{wﬁ Wwho  ~ede encyoadR et 1 THe
Vit o ancen kS pord s per Law:
R el Wevewth
Tie fire ploto gembR 15 enclos

F«wlrkef/ He, fewari mey be dideckd Met‘ij:{:uqb

C'\b\fbojg_ M e Viem iy & ancel Pmd.{:-‘t +ol(e |
]
Al'eq YC’S“”"“"Z €ncYoach~ et > Po7 thewr A/A:,LS

12 APCM installed or not

. u‘
NN i e B ) . i
Signature of the r\e resentative Signature of, verfying Officer
of the unit

>| >l
( Hewx \?10\*‘*‘7»1 ,Ck Ec)
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1 tirude 26201528
Longtude 76 596595
evation 781 58m
Acodficy 1 9m

Tene 12197019 14 59

Lattude 23201525
Longitude 76506597
Elevation 283 38m v
Accuracy 17m
Tire 12:19-2019 14 55
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A B o .
{Lautude 28 201493
‘Longitude 76 596427
Elevavon 281628m
{Accuracy 2 0m
Time 121920191455
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Annexvei-5

REPORT ON SOLID WASTE MANAGEMENT PROJECT CLUSTER REWARI

The detail progress and dates for Rewari Cluster Project for Management of Solid Waste

IS as under -
Sl | Details of Activity tobe | Target Present Status |
' No | done date =
1| Date of opening of RF.P_| 20.11.2019 | (i) Single Bid is received online.
‘ for selection of agency for | (As per (i) Necessary direction to open the RF.R
setting up of Integrated | bid) bid has been sought from Office of the

Director, Urban Local Bodied, Haryana

project for the Collection, Panchkula vide this office Iet;er No. SPL-
Transportation, I/XEN dated 20.11.2019 , which is still

Processing and Disposal awaited.
of Solid Waste in Rewari
Cluster through public
o private partnership.

2. |lIssue of letter on Indent | ------

i

Solid Waste Management |
|

J
J

|

—

Will be decided after opening and ‘\
qualifying of bid. _

3. | Confirmation of letter of | ----- Will be decided after opening and
intent. qualifying of bid.
| 4. | Date of concession | -—---- Will be decided after allotment of tender.
< agreement
Land at Ramsinghpura (near Bawal)

5. | Land lease agreement | -====-
measuring 14.625 acre has already been

purchased and registered in the name of
MC Rewari on 03.09.2019. Land lease
agreement will be made only after
allotment of tender.

|
i
|
|
3

6. | Power Purchase |-
.‘ agreement of agency and
] Haryana Power purchase ‘,

, committee |
| 7. | Meeting of the Expert e The proposal for grant of Terms of .
Appraisal Committee reference (ToR) to the Project was ?
(EAC) for environmental considered by the Expert Appraisal |
clearance of SWM facility Committee (infra-2) in its 24th meeting ‘

| held during 30-31 October, 2017, 30th ;
‘. meeting held during 18-20 April, 2018,

: 32nd meeting held during 2-4 July, 2018 |
q and 39th meeting held during 26-28 March, |
‘ 2019 and ToR was issued by GOI. MoEF
t____J and CC Indira Paryavaran Bhawan vide
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G7)

[etter No. F.No.. 10-56/2017-1A-1ll dated

I — 10th May , 2019.  —
8 | Release of minutes of | ceeeees | ceeeeem

meeting regarding

, ‘Environmental clearance. -

| 9. | Expected date of issue of | -oeeeee [ =eeee-

- formal letter for

environmental clearance

| from MOEF. —

| 10. | Expected date for | -e- |

submission of application e

_| by concessionaire. //

| 11 Expected date for issue | ===---- | T
|

of clearance certificate for ,
consent to establishment ”/""_&"‘J‘
12 _(EQT_E)‘frzn; I-:eSl:fCB. | Will be decided after allotment of wo |
. | Excepted date of |- |
commencement of |
construction at site for //_

SR U

14._} Commercial opening date

Sd/
Executive Officer '
Municipal Council, Rewar!
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